IN THE CENTRAL AOMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT
- HYOERABAD.

0.A.ND.875 of 1905,
Betusen . | Dated: 31.7.13995,

Bhoopathi Bhaskara rao e Applicant
' ‘ And

1. The Union of India, rmpreéent d by the Secretary, Mlnlstry
of Railuavs, New Delhi. ‘

2. The Chairman, Railway Baord, New Delhi.

d. The General Manazper{Personnel), South Central Railuway,
Railnilayam, Seccunderabad. -

4. The Divisional Railuway Manager, Hubli Division, South Centre
Railway, Hubli,. : ' '

cue Respondents
Counsel for the Applicant ¢ Sri. 5.Ramakrishna Rao
Counsel for the Respondents : Sri. J.Siddasiah, SC Por Rlys. -

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative FMember

EOFItE!:-..Z/“



DA 875/95, . Dt. of Order:31-7-95,

(Order passed by Hon'ble SHri A.B.Gorthi, Member (A} ).

#* * *
The claim of the aﬁplicawt is for a directicn to
the respondents to reimburse a sum of Rs.1,27,600/- towards
expenditure incurred by the applicant for undergoing Corgnary

Artery Bypass Grafting Surgery at the Nizam's Institute of

Medical Sciences.

2. Tha applica.t werked as a Chief Permenent Way Inspec-
tor of Hubli Division, 53.C.Railway and retirad from service on
28-2-1990, At the time of retirement,ra Disciplinarylcase Was
pending against the applicant and as per thelapplica1t, the said
Disciplinary Proceedings were canceiled. The applicant'g fan £
claingf pengionary benefits due to him by means of another 0.A.,
which is still pending. Besides refusing to give him the pen~-

‘ hadt not ‘
gionary benefits, the Réépondents4issugd him the health card,

which is required for seeking medical assistanca from a Railuay

Hospital, In these circumstances, when the applicant had an

attack of chest pain on 18«5=84, he had no other alternative

- than to rush to Nizam's Institute of Medical Sciences for check

'up and treatment. - After he was kept under obseruatibn for some
time.at the NIM3, the medical authorities eonducted Coronary
Artery Bypass Grafting Surgery on 29-9-50.As can be seen fram
Annexure-1, a éuhiof,%;67,DDD/- was expscted to be-spant for the
cperation. The applicant however claims that he incurred
expenditure to .the tune of Rs.1,27,600/- as per destails given

‘ art A~
Dy him at page-5 of the G.A. No supporting documents hawmswss
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Copy to:is
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1. The Secfetary, Ministry of Railways, Union of India,
New Daelhi.

2. The Chairman, Reilway Baord, New Delhi.

3, The General Manager{Psrsonnel), South Central Railway
Railpilayam, Secundarabad. .

4, The Divisional Railuay Manager, Hubli Division, South
Central Railuay, Hubli, .

5. One

6. One [copy to Sri. J.Siddaiah, SC for Rlys, CAT, Hyd.

7. 0One |copy to Library, CAT, Hyd.

B. .0ne |3spare copye

Ram/-

copy to Sri. S.Eamakrishna Raog, advocate, CAT , Hyd.

,
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annexed.

3. Heard learned counsel for both.the psrties. Although
it is stated that the applicant represented to the authorities

concerned, there is nothing on record to show the sama. In view

of this, it is essential that the applicant should submit his
) \

representation together uith all the relevant'bills/receipts

" in support of his claim.

4, The applicant may submit his representation within a
period of 15 déys from today. {n receipt of the same, the Res-
nondents shall examine the seme in the light of the relevant

' Sasrsenad

rulas and either pass the bill or pass an appropriateaorderg

' therson,.

S5e In case the applicant is aggrieved by the orderg of
the competent authority, he will be at liberty to approach the

Tribunal Por the same relief.

= The 0.A. is thus disposed of at the admission stage

itself. MNo order as to costs.

Member (A) . ,%\
ﬁ?«"l I/?”n,. .."I_ , A
i LA
Dated:31st July, 1995, DY f%gr?hﬂﬁfﬁ?),

Dictated in Open Uourt,
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\ Admi tted and Interim ditractions
J - issued.

Diépnsed of with directions ot anﬁpyn
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Dismisped as withdrawn

Dismisted for default:

Rejectdd/Orderad.

, N . YLKR

Mm\nistratn e -

:

.]EYIﬂﬂRABAJ}"






